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SR U< VIfeRaal o1 WA Shid gU STl e o it (seferdt e ek Frderor) fem, 2003 1 SR Wi S %
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2. e e w1t (Ferferdt frE eI frien) fem, 2003 §—
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MINISTRY OF COMMERCE AND INDUSTRY
(DEPARTMENT OF COMMERCE)
NOTIFICATION
New Delhi, the 27th August, 2013
S.0.2615 (E).— In exercise of the powers conferred by section 17 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby makes the following rules further to amend the Export of Basmati
Rice (Quality Control and Inspection) Rules, 2003, namely:—

1. (1) These rules may be called the Export of Basmati Rice (Quality Control and Inspection) Amendment Rules,
2013.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Export of Basmati Rice (Quality Control and Inspection) Rules, 2003—

@) inrule 2, in sub-clause (d), in sub-clause (iii), paragraph 2, Explanation 1 and Explanation 2 shall be omitted;
(i) after Explanation 3, the following Explanation shall be inserted, namely :—

“Explanation 4.—All varieties of rice notified as Basmati under the provisions of the Seeds Act, 1966 (54 of
1966) shall be considered as varieties of Basmati rice”.

[F. No. 2/39/2012-Export Inspection]
ASIT TRIPATHY, Jt. Secy.
Note.— The principal rules were published in the Gazette of India,vide number S.O. 68(E), dated the 23rd January,
2003 and subsequently amended vide number S.O. 1139, dated the 15th May, 2004, S.O. 716, dated the
5th March, 2005 and S.0. 791(E), dated the 24th May, 2006.
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2 FoF S wdmel W 39 SRY % TS0 | YhH 1 Al & G &7 1 e 1 gHifa % g foer e s |
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W HeT
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[ . 2/39/2012-Fata fleon]
T, &. fruel, Wgwa afem
fewur-a SRY 9RA & TS0 STHER H AT Gk hL.3fl. 67 (37) @ 23 SHad, 2003 §R Jh1ve T TT
& R I AeqT AU TeAF 1881 ARG 12 T, 2003 i Hefer fohan wma o |
ORDER

New Delhi, the 27th August, 2013

S.0. 2616 (E) . —Whereas, in exercise of the powers conferred by section 6 of the Export (Quality Control and
Inspection) Act, 1963 (22 of 1963), the Central Government has formulated certain proposals for amending the Order of the
Government of India in the Ministry of Commerce and Industry (Department of Commerce) number. S.O. 67(E), dated the
23rd January, 2003, for the development of export trade of India, and has forwarded the same to the Export Inspection
Council as required undersub-rule (2) of rule 11 of the Export (Quality Control and Inspection) Rules, 1964 and is hereby
published for the information of the public likely to be affected thereby; and notice is hereby given that the said proposals
shall be taken into consideration on or after the expiry of the period of thirty days from the date of publication of this order
in the Official Gazette.
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Any person desiring to make any objection or suggestion with respect to the said proposals may forward the same
within the period specified above, to the Export Inspection Council of India, 3rd floor, New Delhi YMCA Cultural Centre
Building, 1, Jai Singh Road, New Delhi-110001.

DRAFT PROPOSALS

In exercise of the powers conferred by section 6 of the Export (Quality Control and Inspection) Act, 1963 (22 of
1963), the Central Government after consulting the Export Inspection Council, hereby makes the following further amendments
to the Order of the Government of India in the Ministry of Commerce and Industry (Department of Commerce) number
S.0. 67 (E), dated the 23rd January 2003, which shall take effect on the date of publication of the final proposals in the Official
Gazette, namely:-

1. Inthe said Order,-
(a) sub-paragraph (a) of paragraph (3) shall be omitted;
(b) inparagraph (4), the following proviso shall be inserted, namely:-

"Provided that the relaxations granted by the Government of India , Ministry of Commerce notification number
S.0.481(E), dated the 25th July, 1991, number S.O. 482(E), dated the 25th July, 1991 and number S.O. 929 (E), dated the
4th December, 1990 shall mutatis mutandis apply to the export of Basmati Rice.";

(c) paragraph (6) shall be omitted;
(d) for the Schedule, the following schedule shall be substituted, namely:—

"SCHEDULE
A. STANDARDS FOR INDIAN BASMATI RICE
Grade Min Min Maxi- Max. Max. Max. Max. Max. Max. Max. Max. Min Max.

Aver- L/B mum  Dama- Chalky Broken Foreign other other under Paddy Elon- Green
age Ratio Mois- ged Grain/ & Frag- Matter Grain Rice  Miled Grain gation Grain

Pre- ture Dis-  Black ments % % varie- &red % Ratio %

cook con- colou- Ker- % ties strip-

length tent  red nels% % ped

inmm % age Grain% grain

%
M @ ©) ) ©) ©) @) @® () 1o an a2 a3y a4
Milled
Special 7.1 35 14 0.5 3 2 0.1 0.1 5 20 0.1 1.7 -
A 70 35 14 0.7 5 3 0.25 0.1 8 2.5 02 1.7 -
B 6.61 35 14 1.0 7 5 04 02 15 35 0.3 1.7 -
Milled Parboiled
Special 7.1 35 14 0.5 0.1 2 010 010 5 20 0.1 1.5 -
A 70 35 14 0.7 0.5 3 0.25 0.10 8 2.5 02 1.5 -
B 6.61 35 14 1.0 1.0 5 040 020 15 35 0.3 1.5 -
Brown
Special 74 35 14 0.5 3 2 02 010 5 20 02 1.7 20
A 72 35 14 0.7 5 3 0.5 0.10 8 2.5 0.5 1.7 4.0
B 6.81 35 14 1.0 7 5 .00 020 15 35 0.8 1.7 6.0
Brown Parboiled

Special 74 35 14 0.5 0.5 2 02 010 5 20 0.1 1.5 20
A 72 35 14 0.7 1.0 3 0.5 0.10 8 2.5 02 1.5 4.0
B 6.81 35 14 1.0 20 5 .00 020 15 35 0.3 1.5 6.0"

[F. No. 2/39/2012-Export Inspection]
A. K. TRIPATHY, Jt. Secy.

Note. - The Principal Order was published in the Gazette of India, Extraordinary, vide notification number S.O. 67(E), dated
the 23rd January, 2003 and subsequently amended vide notification number S.O. 1881, dated the 12th July, 2003.
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